
1

ITEM NO.9       Virtual Court 4               SECTION III-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CONMT.PET.(C) No. 625-626/2019 in C.A. No. 11017- 11018/2018

ABHISHEK KUMAR SINGH                               Petitioner(s)

                                VERSUS

G. PATTANAIK & ORS.                                Respondent(s)

WITH

CONMT.PET.(C) No. 642-643/2019 in C.A. No. 11017-11018/2018 (III-A)
(FOR ADMISSION)

CONMT.PET.(C) No. 671-672/2019 in C.A. No. 11017-11018/2018 (III-A)
(IA No. 88380/2019 - EXEMPTION FROM FILING O.T.)

 W.P.(C) No. 491/2020 (X)
(FOR ADMISSION and IA No.49460/2020-EXEMPTION FROM FILING O.T. and 
IA No.49459/2020-APPROPRIATE ORDERS/DIRECTIONS)

CONMT.PET.(C) No. 395-396/2020 in C.A. No. 11017-11018/2018 (III-A)
(FOR ADMISSION and IA No.48372/2020-EXEMPTION FROM FILING O.T.)

CONMT.PET.(C) No. 408-409/2020 in C.A. No. 11017-11018/2018 (III-A)
(FOR ADMISSION and IA No.50305/2020-EXEMPTION FROM FILING O.T.)
 
Date : 15-07-2020 These petitions were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE A.M. KHANWILKAR
         HON'BLE MR. JUSTICE DINESH MAHESHWARI
         HON'BLE MR. JUSTICE SANJIV KHANNA

For Petitioner(s) Mr. Mukul Rohatgi, Sr. Adv.
Mr. Mohd. Nizam Pasha ,Adv.
Ms. Ranjeeta Rohatgi, AOR
Ms. Samten Doma, Adv.

                    Mr. Talha Abdul Rahman, AOR
Mr. Gaurav Mehrotra, Adv.
Mr. Kushagra Pandey, Adv.
Mr. Mohd. Shaz Khan, Adv.
Mr. Udit Atul Komkanthankar, Adv.
Mr. Utsav Mishra, Adv.

                   
For Respondent(s) Mr. Vikas Singh, Sr Adv.
                    Ms. Vanshaja Shukla, AOR

Ms. Anuja Pethia, Adv.
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*Mr. A.K. Raizada, Sr. Adv.

*Ms. Sansriti Pathak, Adv.
                    Ms. Sakshi Kakkar, AOR                    

        UPON hearing the counsel the Court made the following
                             O R D E R

The  State  of  Uttar  Pradesh  wants  to  file

counter  affidavit  in  the  writ  petition/contempt

petition(s). 

Although,  the  respondent  was  served  long

back, by way of indulgence as a last opportunity,

we grant ten days’ time to file counter affidavit,

as prayed.

Rejoinder affidavit thereto be filed within

one week thereafter.

Advance copies of the affidavit(s) be served

on  the  concerned  advocates  representing  the

respective parties through e-mail.

List the matter(s) on 11th August, 2020.

Registry  is  directed  to  ensure  that  I.A.

Nos.  50896/2020  and  50899/2020  in  W.P.(C)

No.491/2020  are  notified  along  with  the  main

matter,  which  will  be  proceeded  for  hearing

together.

(NEETU KHAJURIA)
COURT MASTER

(VIDYA NEGI)
COURT MASTER

*Appearance slip not received.
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